o ~ CENTRAL ADMINISTRATIVE TRIBUNAL ﬂg§>
B 'PRINCIPAL BENCH
NEW DELHI.

£.C Qp . No .222/1 890
. in ‘ % :
B.A. Nol.1137/1990, Date of decision: January 2, 1992,

Shri S £ . Kulshreshtha con ~ Applicant,

| | Vs. :

Shri S.M.Vaish,

General Manager,

Northern Railuay, New Delhi
.and another ; cos Respondents.
CORANM:

HON'BLE MR . JUSTICE V,S. MALIMATH, CHAIRMAN .

& :  HON'BLE FMR. P.C. JAIN, MEMBER (A).

for the applicant ... Shri B.L.Madhok, proxy
: counssl for Shri B.S,
Mainee, counsel. :

For the respondents ... Shri Inderjit Sharma,
" counsel,

ORDER " (ORAL)
HON'BLE MR, JUSTICE V.S, NRLINATH, CHAIRMAN,
! " The complaint in this case is that tha 1nta£?‘
\jr. - order:made 5y the Tribunal on 4.6.1990 in C.A. 1137/%0
has been Qiolated by the respondents. The interim order
granted by the Tribunal is teo stay/thé order of reversion
of thé applicant-if the sa@e has not already been iﬁpl.mente‘
The raépmndénts have, in their reply stated that the
applicant was reverted on 2ﬁ.d.1990 and the interém order
~ of the Tribunal was made on 4.6.1990. The learned counsel
For{the applicant submitted that the ofaer of revearsion uas

not served on him. It is difficult_ta.accopt thie plea,

'partigularly, having regard to the fact that the applicant'
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himself has filed a capy of the order of reversion in

the 0.A. No,1137/1990 filed by him. It was next contended

by tﬁe learned counsel for ths applicant that notuithstaﬁding

the order of reversion, he has been actdally performing
the duﬁies‘nf the Station Master and, therefere, he is
entitled to bs paid the uages on'fho basis thét‘h- had
functioned as a Station Master, e do not propmae~£n
express finally as to uwhat the applicant'uaé doing a£ the

relevant point of time, If the applicant has any case,
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he can centsw the same in the Original Application
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and satisfy the Tribupal that he ig discharging the

duties eof the pést of & Station Naster.‘ e do not sse

any justification for taking action against the respondents

‘Fof non-ceompliance with the interim order of ths Tribunal

in this C.C.P.. This C.C.P. is dccordingly disposad ef.

The Rule is discharged . q)
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: G oms '
(P.C. JAIN) ' (V.S. MALIMATH)
MEMBER (A) CHAIRMAN
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